
HIGH COURT()I' JAMMU AND KASHMIR AT SINAGAR

To

The Principal District & Scssions Judge,
All Districts of J&K State.

nateo: ? -)-- aoll
Sub:- Implementation of resolution adopted in the Chief Justice

Conference, 20 I 6.[ glrlil: J)L

Sir, 
- /' '

Kindly {ind atlachcd a Conl'erence Secretariat online updation

portal questionnaires rvith thc request to lurnish thc requisite information

as per attached qucsl iorrnair-cs so tltat updation of the same cau be done

rvell in time.

In this regard, you ilte requested to furnish corrsolidated inforrnation

of your Court and ('ourts Subordinate to you, to the part of

questionnairer strictly ls per the prescribed proforma through etnail or

Tele-Fax No' 0194-2506639 by or belbre l0-07-2lJl7 so as lo enable us

to upload the consolidated data.

Tlre tnatter may be trcated as Mosl Urgent.

Encl: 'fl-rree leaves.

uo.:1o?J€ ? - sts.

Yours laithlirllY'

I -." ^\[f
,,,"lnu(f,.,Y'

llcgist ra 4.G crr era I"w
Daterl: dk-?-:"f:

Copy to:-
lncharge NIC for ulrloading thc satne in the on the officia[ rvebsite

of thc l{igl courr. lr..lw
Rcgistrar I;-i")'r



(1)

Delay and arrears Comnrittee

Pendency in Subordinate Courts

@itl.re;6nof theqr-t"t

Number of such cases instituted irr the quarter

Number of such cases OiipoieU of i,.r ttre qrart",

Number of such cases pending at end of quarter

Number of such cases fienOirrg ai t"a 
"f 

qrrrrt"r th.t hr*
been pending for more than 5 years

Fast tracking of matters relating to Crirnes against wonlen, Senior Citizens, Marginalized

Sections, Differently Abled persons and Prevention of Corruption Act Cases

A. Prevention of Corruption Act
Pendency of Cases

@ing ut tl,u itrrt of tf* q*rt"r"

Number of cases instituted in the quarter

Number of cases disposed of in the quarter

Number of cases pending at end of quarter

Number of cases pending for ntore than 3 years at the end

of quarter

Crime against women
Pendency of Cases

Number of such cases pending at tlre start of the quarter

Number of cases instituted in the qrtarter

ffinltiu,t;rttei
Number of cases pending at end of quarter

Number of r:ases pending for tnore than 5 years at the

end of
Crime against Senior Citizens

Pendency of Cases

Nr*b., 
"f 

*ch cases pending at the start of the quarter

Number of cases instituted itr tlte tlttarter

Itrrnf.t. of cases disposed of irr llte rit.tarter

f{r*n"-r of cases pending at ertd crf qttarter

ffiro,=' tl;;5G;;t rt* ild 
"f

01.04.2017-
30.06.2017

01.04.2017-
30.06.2017

01.04.2017-
30.06.2017

01.04.2017-
30.06.2017

quarter

sl.
No.

!.

2.

3.

4.

5.

sl.
No.

a"

b.

c.

d.

e.

c.

sl.
No.

a.

b.

c.

d.

e.

sl
No.

a.

b.

c.

d.

e.



(21

D. Crimes Against Marginalized Sections

Pendency of Cases

Crimes Against Differently Abled persons

Pendency of Cases

sl.

No.
01.o4.2017-
30.06.2017

a. Number of such cases pending at the start of the
quarter

b. Number of cases instituted in the quarter

c. Number of cases disposed of irr the quarter

d. Number of cases pending at errrl of quarter

e. Number of cases pending for nlore than 5 years at the
end of quarter

51.

No.

ot.o4.2017-
30.06.2017

a. Number of such cases pending at the start of the
quarter

b. Number of cases instituted in the quarter

c. Number of cases disposed of in the quarter

d. Number of cases pending at errd of quarter

e. Number of cases pending for rnore tlran 5 years at the

end of quarter



(3)

Monitoring mechanism for trockitrg the progress ol cases to under-Trial Prisoners

A. Details Regarding Number of Under-Irial Prisorrers in the State:

sl.
No.

As on 30.06.2017

L. Total number of inmates in all the jails of the
State (including under-trial prisoners)'

2. Total number of under-l.rial prisoners

3. Percentage under-trial prisorters

B. Detail regarding Criminal cases pertaining to under-trial prisoners.

sl.

No.

As on 30.06.2017

1. Total number of criminal cases pending in the state (all

categories including sessions Courts and ntagistrate
Courts

2 Total number of cases pertaining to Under-Trial
prisoners

3 Number of cases of the crinrirral cases of the lJnder-Trial
prisoners having duration of :

a) Less than One year

b) 1-3 years

c) 3-5 years

d) 5-10 years

e) More than 10 years


